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22-02-2022 
 

  The learned advocate of the petitioner is present.  

The bail petition bearing petition No.296/2022 dated 

18-02-2022 filed on behalf of accused Sri Sunil Gupta u/s 439 

of CrPC for granting bail to him in connection with Dhekiajuli 

PS Case No.64/2022 corresponding to GR Case No.520/2022 

under Sections 420/380 of IPC read with Section 7 of E.C. Act 

is taken up for hearing as the case diary as called for is 

received on today. 

Heard both sides on the instant petition.  

Perused the instant bail petition. In the bail petition, 

the learned advocate of the accused has submitted that was 

not involved with the alleged offence. He was wrongfully 

apprehended by the police in connection with this case.   

Also perused the case diary. The prosecution story in 

brief is as follows that on 11-02-2022 the complainant 

Budhan Bora, ASI of Dhekiajuli PS lodged the ejahar before 

the O/C of Dhekiajuli Police Station to the effect that on    

10-02-2022 at 5 p.m. he and his staff arrived at the Sunil 

Gupta’s Rice Mill, then one unloaded Tata Mobile vehicle fled 

away from the PO. They have some rice particles scattered 

on the ground and 41 nos. of empty jute bags on which there 

was written Govt. of Punjab 20-02-2023. Apart from 2050 

Kgs of suspected PDS rice found at the mill. So the rice 
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seized as per seizure list and the owner apprehended and 

brought to the Police Station.  

After receiving the ejahar, O/C of Dhekiajuli PS 

registered a case as Dhekiajuli PS Case No.64/2022 under 

Sections 420/380 of IPC read with Section 7 of E.C. Act and 

started investigation thereof.  

 The accused has been detained in judicial custody 

since 12-02-2022 till today.  

On perusal of the case diary, it appears that the 

investigation of this case is at very initial stage. Apart from, I 

have found sufficient incriminatory materials against the 

accused Sri Sunil Gupta for his involvement along with this 

case. At this stage, if the accused Sri Sunil Gupta is released 

on bail, the investigation of the case will be hampered. So, 

under such circumstances, considering the gravity of the 

offence charged against accused Sri Sunil Gupta and the 

materials collected by the investigating officer, I find that this 

is not a case where the accused person can be relied upon 

and enlarged on bail. Accordingly, the bail petition 

No.296/2022 filed on behalf of accused Sri Sunil Gupta is 

rejected.     

 Send back the case dairy.  

Misc. Crl (Bail) case is disposed of accordingly.  

  Inform all concern.  

 

 

 

 

Asstt.  Sessions Judge 
Sonitpur : Tezpur 

22-02-2022 
Contd…  



P a g e  | 3 

 

 

 

 

 

 

 
 


